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e Allehabad _this the lath day ef May  20G4:
o _
Hen'ble Mrs Justice S.R. Singh, Vice-Chairman.
= ; Bhela Sin%h
. aged abeut 28 years

sen ef Sri Ram Singhasan Singh,
Rfe L.B. 58 Pallav Puram Phase Il
Modiy Puram, Merut.

seeosdpplicant in 0.A 83/02
(By Advecate : Sri L.M. Singh) i

Krishna Kumar Tiwardi
aged abeut 32 years i
son of Sri Kamal Nain Tiwari,

Resident of Village Shri Ram Pur

Lamylai, Pest. lama Diyara District Sultanpur.

v : : é;a.APplican‘t In OCA. 84/02
(By Advéqate ¢ Sri LM, Singh) .

Narendra Des Shukla
aged abeut 35 years, :
i : son ef Sri Ram Sajeevan Shukla;
kol Resident of Village Paderi, Pest
Bharreh (Gela Bazar) District Gerakhpur.

se0 ke Applicant in O.A 85/020
(By Advecate : Syi L.M. Singh)}

\b/,vg;/Prakash Tripathi

aged abeul 32 years
son of Sri Dinesh Tripathi .
Rasident of CL 45 Pallgv Puram Phase 1
Modi Puram, Meerub.
R .F\pplicant in C.A 103/02 :

a ; :(BE\Advocate : Sri L.M. Singh)
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m.Dee’ Upadhyay
Resident ef «

smixam'rur Plo, Lama Banautha,,; ( o

clew fhe Secretary . i ; : ;
Indidn Counczl of-Agricultural Research, [

2% _ITE Prc;ect Director
.}Cre{ping Systems Besearch
'uram, Medi Puram, bberut.
3s . Unien of India
threugh the Secretary, ; ?
Ministry eof Agriculture ‘
Gevernment ef India, Krishi Bhawan,
New De lhi, -
«+ss +Bespondents in all O.As;
{By Advecate: Sri B.B. Sirehi)
ORDER_
-y «.The cemmen questicn of law ana fact are invelved in

these five cennected O.As and it weuld be cenvenient te

dispose them ef'by a common eorder,

2. The applicants herein were engaged as daily ratad

casual werkers under the Project Diredtor Crepping Systems
Resaarch, Pallavpuram Medi Puram, Merut. Trey 1nstituteﬂ |
O.A. Ne.1091/1993 for issuance of a directien to the respondent:
te consider their case fer regularizatien/grant of

temperary status in accerdance with the scheme ef
regularizatisn ef casual workers fermulated vide effice

me merandum Ne.51016/2/90-Estt.C Gevernment of India,

Ministry of Persenmel & Training, New Delhi dated 10.09.1993,

a cepy of which has been annexed te the O.A. The Tribunal

by its erder dated 18.04,200]1 directed the respendents te pass
nNecessary erders regarding grant ef the temperary status te

the applicants hereiﬁ in the light ef the above scheme

within a peried ef feur menths frem the date of cemmunicatien 5.
(ng%‘f the erder; By impugned erder dated 14.08,2001
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in a year as indicated against the name

of each bf the,applicants. , o } {_

3¢t is submitted by the learmed ceunsel that applicants

have received the wages. in the menth ef Jure 1993 and in

'July, they inst:.tuted the O.A. referred te above in which

they gb_:!;“‘f J.nterim erder of status que and since ne spec if ic
erder ef .fermi'naﬁi@n of services of the applicants were
passed, the.y weuld be deered te have been in sarvice en
relevant date i.4. 10:09:1993. It has alse been pleaded by
the learned counsel fer the applicants that while
examining the questien wlhether the applicants had been
engaged in service for the period ef 240 days (206 days

in case effice ebserving 5 day's a week), the respendents

failed te take inte acceunt the.e»ffice order datezi

1850741991 which lays dewn the precedure feor cemputatien ef

working days ef daily wages muster rell empleyees.,

4. Respondents have preduced the Mister Rell eof
September 1993¢ The names eof the applicants dees net find
place in the Muster Rell ef Werk Peeple Empleyed in the
menth ef September 1993 but that by itself will net be
eneugh te held that the applicants were net in empleyment
iee 10.09,1993 if they were actually in empleyment in Jure
1993 fer the reasen that en the basis ef interim order ef
stay they would be deemed te be continuing as Daily rated
empleyees, In the ceunter affidavit, it has keen stated
that the respondents have not discentinued the applicents
as they themselves left thelir werk en their ewn discretien.
The grant eof temporary status under the scheme aferestated

was ene time pregramme as held by Hen'ble Supreme Ceurt
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Ire) 993 iie: the date of - issue sf scheme
and they‘had rendered é centinueus service of at lsast eme
‘year which means that they had been in engagement for the ‘
_peried ef 24@ days (206 in the case of effice ebserving 5 day's
a week) they wculd be entitied for grant ef temporary status:
In that view of the matter the questien nmeeds to be .
éxamined in the light ef the ebservatien made in the erder

afterztaking inte reckening the effice erder dated 14.08,20C1.,

S Accerdingly the O.A. succeeds and is allewed. The
impugned erder dated 14.08,2001 is set aside and the
Cempetent Autherity is directed te take appropriate

decisien in respect ef the applicants claim a fresh in the
light of the ebservatisns made in this erder within a peried
ef three months frem the date of receipt of a cepy of this

erdar,

Ne cests,




